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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 19 OF DECEMBER, 2025

WRIT PETITION No. 49570 of 2025

TBCL PATNA SARAI HIGHWAY PRIVATE LIMITED
Versus
MP ROAD DEVELOPMENT CORPORATION AND OTHERS

Appearance:
Shri Shreyas Dharmadhikari - Advocate with Shri Teertesh Bharilya,

Advocate for the petitioner.
Shri Prashant Singh - Advocate General with Shri Anvesh Shrivastava

- Advocate for the respondents.

Per. Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

Petitioner impugns notice dated 04.12.2025, whereby in accordance
with article 31.1.2 of the concession agreement executed between the parties,
a notice of intention to issue termination notice is issued to the petitioner.

Learned counsel for the petitioner submits that in terms of the said
notice wherein 15 days time was granted to the petitioner to respond,
petitioner has given a response on 18.12.2025.

Learned Advocate General appearing for the respondents on advance

notice submits that the response is under active consideration of the
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competent authority and an appropriate view in terms of the concession

agreement shall be taken on the response.

In view of above, learned counsel for the petitioner seeks leave to
withdraw the petition. However, prays that an opportunity of hearing be
given to the petitioner by the competent authority.

In view of above, petition is dismissed as withdrawn and keeping in
view the peculiar facts and circumstance of the case, the competent authority
is directed to give an audience to the petitioner before taking a final decision
on the response given by the petitioner.

It is clarified that this Court has neither considered nor commented on
the merits of the contention of either party.

Learned Advocate General on instructions states that the petitioner
should appear before Technical Advisor/ENC, MPRDC, Bhopal on
22.12.2025 at 11:30 A.M. for the purposes of an audience.

It is clarified that petitioner shall avail of the opportunity and no
further opportunity shall be given to the petitioner.

The petition is accordingly dismissed as withdrawn in the aforesaid

terms.

(SANJEEV SACHDEVA) (VINAY SARAF)
CHIEF JUSTICE JUDGE

irfan
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